
Seri 
Date of 

Oru.t Order 

( C ) 

OA 399/94 
Order with Signature 

D" 	f -1/  - - 
Office vote as to 
actioa (if any) 
taken on order 

14 30-3-9 
	

The Raiiwa 	to produce 

necessary materials to show that 

having attended the horkshop on 

1.1.1994 and punched the G.A.Cards, 

the peticLners did not work. Connect 

this case with 0 No.3/95 and OA 723/9*, 

15. 19.3.96 

and list all the three cases together 

ter two weeks. Necessary note sh all 

be made in the above referred two 

cascs to this effect. 

ViCi-CHAIR'1AN 

He a rd le a med c ounsel 

both sides. This Case is disposed of 

with a djrectjcn that the relief 
çj 

granted in OA 723/94 and 3/95 decided 

on 1l.12.19'5 covers the relf prayed 

for in this petition as well. 

Accordingly it is held and ordered 

that the respondents could not have 	1, 

deducted thea1ary 	1.1.1994 of 
H 

and 

the sarce shall be paid to the petitione 

within 4 weeks from the date of receipt 

of a copy of this order. 

ViC&-Chajrian 

(Admn.) 


